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Shri B» K» Aqqarwal
APPLICANT (S)

VERSUS

Shri S> V« 3. Shartna

COUNSEL

RESPONDENT (S) COUNSEL

Office Report Orders

12.3.1992

Present : Shri B. K. Aggarv^al, counsel for tHe
petitioner.

Pursuant to the request of the learned

counsel for the petitioner, list on 8,4.1992.

( P • Sharuia }
, Member- (J) - ,

.( P. G- Jain )
- Member (a)

3,4.1992

Present : Shri B. K. Aggar-^val, counsel for
the petitioner.

Learned counsel for the petitioner submits

that the first part of the judgment has since

been complied-with. He, therafore, does not

propose to press this petition. Hence, the sane

is dismissed as vjithdrawn without prejudice to, the

petitioner resorting to appropriate remedy, if

there is any further contempt.

p. C» Jain )
Member- (a)

( V. S» Mai imath )
Chairman


